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Mr. Shashank Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

Though we are conscious of the fact that in
connection with the transfer petition between the
parties before this Court, the matter was referred to
the Mediation Centre but the same was unsuccessful,

nonetheless, after hearing for sometime, we are of

Smﬁﬁwmm the opinion and hopeful that since it is a matter of
Digitally sigheg/by
Reason =] dispute arising within the family, the same can be

sorted out by mediation.

Learned counsel for both the parties are



inclined to go for a second mediation. Accordingly,
we refer the matter to the Mediation Centre attached
to the Supreme Court. The Coordinator of the
Mediation Centre would appoint a senior seasoned
mediator to settle the dispute. The parties shall
appear before the mediator, so appointed, on 20t
September, 2024, at 03:00 p.m..

The report of mediation be submitted within
two months.

List thereafter.

(SNEHA DAS) (RAM SUBHAG SINGH)
SENIOR PERSONAL ASSISTANT COURT MASTER (NSH)
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